CENTRAL aAMMINISTRATIVE TRIBUNAL P RINCIP AL BENCH
OJN001194/23_ /L‘h
New Delhis this the /é day of February, 20004

HON 'BLE MR, S.R.ADIGE VICE CHaIAMaN(a).
HON 'BLE MR.KULDIP SINGH,MEMBER(D)

Mrs. Nanai Kunuar,
'Jo Kunwar R.P.Singh,
R/o D-625, Saraswati WU har,

Odhi-u oo mpli Caﬂto
(By adwcate: Mrs. C.M,Chopra)
Versus

1. Union of India,
through the Secretary,
Ministry of Education,
Shastri Bhauan,

New Oelhio

2, The Nirectorate of Faucation,
through
the Secretary,
Fgucation Nepartment,
Nelhi adninistration,
NDelhi,

(By adwcate: $hri U jay Pandita).

O RDER
HON 'BLE MR, S, Re ADIGE

Heard both sides.

2, tpplicant wss promoted as Education OFfficer which

.-

is the feeder post for promotion as Oy.Di rector Fau cation,
on 1.8.83, Pursuant to order dated 29.1.87 in 0a No,217-4/86
and 0a No, 491/86 respondents issuea a seniority list of
ADE/ 0 on 30,10.87 in which she was shoun at Sl .No.56,

hat seniority list was challenged in 04 No.1862/87 sita

R Shama Vs, WI & Ors, and was quashed by order dated

26, 4,89 yith a direction to respondents to prepare tne
senfority list of fs afreshe Pursuant to this direction,
respondents prepared and circul ated a fresh seniority 11 st

on 28,12.89 (qnnexure-P/1) in which gpplicant was shown at

Sl.No,54, uhich she accep ted,
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3 oplicant contends that on finalisation of the
aforesaid seniority 1list on 28,12.90 she pointed out to
the mncemed authorities that Ms, Usha Menon (sl.No,55) ,
Mr.Y.P.Purang (Sl.No.58) and Mr, N.S,Tolia (Sl.No.59)
were getting more pay than her although they wers
her juniors, but despite sevaral representations this
shomaly was not mrrected, and meanwhil @ she sup erannuated

on 30, 50 920

4, Respondents in their reply state that pursuant to
applicant's position at S1,No.56 in the seniority 1ist
dated 30.10.,87 she ould not be promoted as Dy.Director
Education, but upon the issus of the final soniority 1ist
dated 28.,12.89 in which her position was shown at sl.
No.54, she was promoted as Ore.Director Education w, e.f,
25.1.90. Respondents state that this promotion yas only
acdhoc because in 04 No,1888/87 the Tribunal by its order
dated 12,1.88 had granted stay to the affect that

promo tions made to the post of Oy.Direction Education
would be treated purely as adhoec, This stay order was
vacated only on 8,8,91, but on the same day the Tribunal
granted another stay in 0a No.933/88 filed by applicant
harsalf)in which respondents were directed not to make
requl ar sppointment to the post of Dy.Director Education,
Respondents state that the aforesaid stay order camg to an
end only on 20.,1,92 with the diemissal of 0a No.933/88
and thereafter the matter of regul ar promo tion to thg
post of Oy.Director Ffducation was takan up with WsC,

The WP SC was in a position to hold DPC meeting on 22,10, 92,
but meanwhile spplicant superannuated on 3,.5,92 and hence
wuld not be asppointed as Dy.Director Education on regul ar

b asi se

5. Respondents do not deny in reply to paras 4(iv) and
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4(v) of the 0a that Mrs. Usha Menon, Sri Y.P P urang

and Shri N,S,Tolia were promo ted as Dy.Director Edueation

on adhoc basis, based on the earlier seniority list dated

.10.87 in Jhich gpplicant was shown junior to thew. That
sefority list dated .10.87 uas quashed and set aside,
and respondents prep ared é\“resh seniority 1list dated
28,12,89 in which smpplicant was shown senior to the
above namad 3 persons and on the basis of which spplicant

Wwas al o0 promoted as Oy.Director Education on 25.1,9%.

When applicant was promoted as 0Oy.Director Education
to

6.
on 25,1,9 the aforesaid 3 persons who were junior

her had al ready been promoted as Ny, Director Fducation
on the basis of the seniority l1ist dated 30.10.87 wWhich

Wwas subsequently quashed and set aside, and would have

been drawing more pay as Ny.Director Education than

applicant. Under the circumstance, when applicant was
promoted as Oy, Director Education on 25.1,9 her pay should

have been fixed not less than what was drawn by her immedi atse

junior,
7. In the result this 0A succeeds and is allowed to
the extent that respondents should fix spplicant's pay as
Deputy Director fducation on 25.1.90 not less than what

was drawn by her immedi ate junior on that dates Arrears

should be calucl ated and paid to applicant . mplicant's

retiral penefits should also be recal cul ated and pald to

applicant along with arrears, These directions should be

implemented within 4 months from the date of receipt of a copy
of this order. No order as to costs,
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meMBER(I) VICE cHaImaN(a).
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